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Order

Learned counsel for the respondents has stated in categorical terms that they
have not been able to arrange funds, which is contrary to the statements and
undertakings given to this Court on 30.8.2016. On that date, an undertaking was filed,
supported with an affidavit, to pay a sum of Rs. 5,75,00,000/- to the petitioner, with
interest. Thereafter, notice of contempt was issued which was duly served and the
matter was taken up on 05.10.2016 when Bailable Warrants were issued against
Respondent No. 2. The Bailable Warrants were served and Respondent No. Z.appeared
in person on 07.10.2016. A request was made by him for a week’s time to file reply to
Show Cause Notice by giving all the necessary details. The aforesaid affidavit has not
seen the light of the day and learned counsel for the respondents states that they are
not in a position to pay the amount of Rs. 5,75,00,000/- plus interest as per the
undertaking given in the affidavit dated 30.8.2016.
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2. In view of the above, we find that Respondent No. 2 is prima facie guilty of
contempt and liable to be punished in accordance with the Contempt of Court Act,
1971. We further direct that interim order dated 22.8.2016 is made absolute and shall
be observed by respondents in letter and spirit. Any further violation would result in
fresh notice for contempt.

3. Despite specific directions, Respondent No. 2 is not present in person. He is
directed to remain present on the next date of hearing and be prepared to address
arguments on the punishment part.

4, We make it further clear that no meeting of the Board of Directors shall take
place without specific permission obtained from this Court. The Respondents are also
restrained from holding themselves out as directors of Respondent No. 1 company.

List for further consideration on 17.11.2016.
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